| BETWEEN

"Military College of EME

-9 0 m.C.MIRIV
Counsel for the Respondents es Mr,V.Vinod
CORAM &

'is the wife of late Sri Muthyaloo who died while workil

IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL : HYDERABAD BEN

AT HYDERABAD

0.A.N0,67/97 | Date of Order

1, Smt., K.Narasamma .« Applicants

Pl Sty et

2. K.M.Murali

AND
The Commandant,

Trimulghery P.O. , :
Secunderabad-15, : : .« Respondent

Counsel for the Applicants

HON'BIE SHRI R ERANGARATIAN ¢ MEMBER (ADMN,)
HON'’BLIE SHRI B.S. JAI PARAMISHWAR : MEMBER (JUDL.)

JUDGEMENT

I Oral order as per Hon'ble Shri R.Rangarajan, Menber

X Oral order as per Hon'ble Shri R.,Rangarajan, Member

Heard Mr,Yogender Singh for Mr,C.M.R.Velu, lear

counsel for the res;ponden—ts.

24 There are two applicants in this 0A, The first

CH

: 21,1,97

elu

Xamar

(Admn, ) X
(Admn, ) X

hed

__,counsel for the applicant and Mr,Vinod Kumar, learned stending

app licant

1g as

Cashier in the respondent organisation.on 8,11,87, The second

applicant is the son of the applicant, This OA is fil{

for a direétion to consider her case and appoint the s

A

ed praying

econd




®

in the

oozoq

applicant in any suitable post on compassionate ground

respondent organisation by holding that the denial of the prayer

by the respondent by the impugned letter dt, 22.11,96 (A~2)

is arbitrary.

3. Ear lier the applicant filed OA,845/96 which was|decided
on 18,7.96 for the same relief, That OA was disposed of by
directing the respondents to consider her representation dt,

17.8,95 and give a speaking order on the basis of the considéra-
tion. In pursuance of the direction respondent authorjities had
disposed of her representation by the impugned order dt. 22,11,96
rejecting her claim for compassionate ground appointment for
reasons stated in that order, UWe have perused the order, We
find from that order that the rejection was on account of the
fact that the applicants are not placed in-qi-indigent circumstances
warrenting compassionate ground appointment, The first applicant
is getting family pension of Rs,475/~ p.m., and also she received
the final settlement dues of her late husband, It is|also Seen
a.l\-a_. o
from the order that her sons were already employed and the
ane ’ '
daughters were already married,:iFrom the order it capn be presumed
that the applicant has no encumberences at present to| support
them, She is receiving family pension though learned|counsel
for the applicant submits that the family pension is not sufficieht
L to deny her compassionate ground appointment. It is B matter of
opinion, When the number of fahilies are not even getting this
amount they are surviving,., Hence the contentions cannot be taken
ek o
at the face widd®e, Further the applicant submits that none of
: T omek
her sons who are otherwise employeg%/are helping her, This 48
. , A
also may not be a8 reason to grant compassionate grouynd appointment
It is upto her boqggg&;e them to get some benefit from them,
- Though the applicant submits that the final settlement amount
had been spent fOor the marriage of the dauhter that |cannot be

a reason to grant compassionate ground appointment, |More over

o)




this factor has not been conclusively brought out in the OA,
second applicant is a major and an able-bodieg( young man who

can apply for employment elsewhere, The compassionate ground

The

P .
appointment is not a(breading ground for grant of employment to :

unemp loyed youth,

4, In view of what is stated above, Weffind tha the order

of the reSpondent dt, 22.11,96 is well considered one and

cannot be challenged, In view of the above the OA is .dismissed

at the admission stage itself, No costs,

( B.S, X1 PARAMESHWAR ). _ ( R.RANGARAJAN )
%&ember (Judl,) ) Member (Admn., )

) q)'.\a
Dated : 21st January, 1997

(Dictated in Open Court)
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